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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 597/2025

SHRI PRAHLAD SINGH ...APPLICANT(S)
VERSUS
STATE OF U.P. & ORS ...RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 3-
DISTRICT MAGISTRATE, MIRZAPUR, UTTAR PRADESH
IN COMPLIANCE WITH ORDER DATED 06.02.2026 BY

THE HON’BLE TRIBUNAL

A COPY OF LETTER DATED 17.12.2025 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1

A COPY OF THE OFFICE ORDER DATED 13.03.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-2

A COPY OF THE OFFICE ORDER DATED 13.03.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-3
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5. A COPY OF THE INSPECTION REPORT DATED

20.03.2026 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-4

6. COPIES OF THE THREE OFFICE ORDERS DATED

19.02.2026 ARE  ANNEXED  HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-5

7. COPIES OF THE 14 NOTICES ARE ANNEXED HEREWITH

AND COLLECTIVELY MARKED AS ANNEXURE-6

8. A COPY OF THE LETTER DATED 16.03.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-7

THROUGH COUNSEL
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL-bhanwar(09jadon@gmail.com
PHONE NO.-7838248353

Date: 27.04.2026
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNA
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 597/2025

SHRI PRAHLAD SINGH ...APPLICANT(S)

VERSUS

STATE OF U.P. & ORS ...RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 3- DISTRICT

./

%\Q—TTl\ﬂGlSTRATE MIRZAPUR, UTTAR PRADESH IN COMPLIANCE

:7. ] \h SIRDER DATED 06.02.2026 BY THE HON’BLE TRIBUNAL
< < = bﬂ
%, \Ds 2%
2 S

\

A
GOVT %?AWAN KUMAR GANGWAR, aged about 52 years, S/o SHRI JAGDISH
CHANDRA GANGWAR, posted as District Magistrate, Mirzapur, Uttar

Pradesh do hereby solemnly affirm and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant
with the facts of the case and am competent and authorized to swear the
present 'reply.

2. That, | state that the contents of this reply have been drafted by my counsel
on my instructions, and the contents of the same”are true to my knowledge

and nothing material has been concealed therefrom. (b

/
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BACKGROUND OF THE MATTER

3. That, the present Original Application has been filed by the Applicant
alleging large-scale illegal mining in District Mirzapur by Respondent Nos.

6 to 11 through stone mining and stone crusher units. It is stated that the said

I respondents have extracted minerals in excess of the permitted quantity and
g Hi7y
mtslde}the area sanctioned. The Applicant further alleges that such

REPLY IS AS FOLLOWS

I. JOINT COMMITTEE SITE INSPECTION OF RESPONDENT NO. 6-

11 UNITS

4. That, in compliance with the directions of the Hon’ble Tribunal, the
deponent department, vide letter no. 3589/MMC—30-Mining/2025-26 dated
17.12.2025, informed the Regional Director, Central Pollution Control
Board, Lucknow (Nodal Department of the Joint Committee), that the
Additional District Magistrate (F/R), Mirzapur had been nominated as the

representative of the deponent department to participate in and carry out the

é
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site inspection of the units of Respondent Nos. 6 to 11 along with the Joint
Committee, in compliance with the directions of the Hon’ble Tribunal.
A copy of letter dated 17.12.2025 is annexed herewith and marked as

Annexure-1.

5. That, in compliance with the directions of the Hon’ble Tribunal, joint site
inspection of 14 mining leases and 6 stone crusher units associated with

Respondent Nos. 6 to 11 were conducted on 06.01.2026 and 07.01.2026 by

ER ’ 'x\.‘
Blea Y =
%\TO ed‘Com}‘ﬁittee Members
5 v~

NS
i.«‘O;.,BrO@\{-\@ Gupta, Scientist ‘E’, Ministry of Environment, Forest and
Climate Change — Representative of the Regional Office of

MoEF&CC, Lucknow.

ii. Shri Ajay Kumar Singh, Additional District Magistrate (F/R),

Mirzapur — Representative of the deponent/District Magistrate,
Mirzapur.
iii. Shri Arvind Kumar, Scientist ‘C’, Central Pollution Control Board —
Representative of CPCB, Regional Directorate, Lucknow. : [
iv. Shri J. N. Tiwari, Assistant Environmental Engineer, Uttar Pradesh |

Pollution Control Board — Representative of the Regional Officer,
UPPCB, Sonbhadra. /(g

/
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Other Officials Present During Inspection

i.  Shri Jitendra Singh, District Mining Officer, Mining Department,
‘Mirzapur.

ii.  Shri Lakshmikant Yadav, Draftsman, Mining Department, Mirzapur.

iii.  Shri Brijesh Kumar Gautam, Mining Inspector, Mining Department,
Mirzapur.

iv. Dr. Dhananjay Kumar, SSA, Central Pollution Control Board.

Ry
R\ m%\& the Joint Committee Report is already on_record before the
N J

weflde ple, T¥iBunal at judicial pages 211-11 75 and the same_is not being
S A IR

21 ~ ‘ .
“repreated her for the sake of brevity).
[*73 ‘

IL. DIRECTIONS ISSUED TO THE TEHSIL LEVEL TASK FORCE

FOR REGULAR INSPECTIONS

6. That, the deponent  department vide Office Order no.
4667(1)/Mineral/MMC-30/2025-26 dated 13.03.2026 has directed the Sub-
Divisional Magistrate/Chairman of the Tehsil Level Task Force, Tehsil-
Sadar/Chunar/Madihan/Lalganj, District Mirzapur to conduct regular
surprise inspections of the leased mines falling within their jurisdiction,
submit inspection reports from time to time and apprise the deponent

department regarding the necessary action taken in compliance with law.

L
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A copy of the Office Order dated 13.03.2026 is annexed herewith and

marked as Annexure-2.

[IL. DIRECTIONS ISSUED REGARDING PROPER DEMARCATION

OF MINING LEASES

7. That, the deponent department vide Office Order no. 4667/Mineral/MMC-
30/2025-28 dated 13.03.2026 has directed the Mines Inspector/Draftsman,

Quarry Office, Mining Department, Mirzapur to submit a report along with

an action plan indicating timelines for fencing, installation of boundary

M‘%*Ann exure-3.

8. That, in compliance with Office Order dated 13.03.2026 mentioned in the
para above, the Mines Inspector/Draftsman, Quarry Office, Mining
Department, Mirzapur has submitted an Inspection Report dated
20.03.2026informing that proper demarcation of the concerned mining lease
areas has been undertaken, In furtherance thereof, on 18.03.2026 and
19.03.2026, physical verification and inspection of previously
demarcated/installed boundary pillars was carried out in respect of 11
mining leases having cluster mining clearance, in the presence of the

concerned lessees/authorized representatives, on the basis of geo-

/
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coordinates mentioned in the District Survey Report. During the said
exercise, boundary pillars were reinstalled wherever required, photographs
of the pillars were taken along with geo-coordinate details, and directions
were issued to the concerned lessees/representatives to preserve and
maintain the boundary pillars, fencing boundaries and other demarcation
measures within their approved lease areas.

A copy of the Inspection report dated 20.03.2026 is annexed herewith and

marked as Annexure-4.

IV. CLOSURE/PROHIBITION ORDERS ISSUED AGAINST THREE

?\WSI§SRECOMMENDED BY THE JOINT COMMITTEE
>

p.a
i
ed118.02.2026, deponent has issued orders for closure/prohibition

o
Y

ing and transportation activities vide Office Order Nos.

-
" 4

4283(1)/MMC-30-MINERAL/2025-26 dated 19.02.2026, 4317(1)/MMC-
30-MINERAL/2025-26 dated 19.02.2026 and 4314(1)/MMC-30-
MINERAL/2025-26 dated 19.02.2026 respectively in respect of the

following mining leases:
i, Smt. Malti Devi (Building Stone Sandstone Mining Project), Arazi

No. 399, Village Jigana, Tehsil Chunar, District Mirzapur.

.
P
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ii. M/s Anirudh Kumar Tiwari (Sandstone Mining), Gata No. ‘83-B, Area

1.01 Hectare, Village BhusiPathraha, Tehsil Lalganj, District

Mirzapur.
iii. M/s Jai Hanuman Industries (Sandstone Mining), Arazi No. 488/2,

488/3, Area 1.85 Hectare, Village Devrikalan, Post Madihan, Tehsil

Madihan, District Mirzapur.

Copies of the three Office Orders dated 19.02.2026 are annexed herewith

and collectively marked as Annexure-5.

V. NOTICES ISSUED TO THE MINING LEASE _HOLDERS

REGARDING NON-COMPLIANCES OBSERVED DURING THE

“5OINE COMMITTEE INSPECTION
A

/.
o >
:‘TO. ( depdg Xt vide notices bearing Letter Nos. 4325 to 4337 dated
6 2 3\026 ari‘fl' Letter No. 4355 dated 23.02.2026directed all the 14 mining
NI . . : :
7 A {@s inspected by the Joint Committee, to provide their

VT

clarification/explanations within the stipulated period regarding deficiencies

observed by the Joint Committee in compliance with stipulated conditions
of Environmental Clearance, CTO and mining lease, failing which action
would be taken against them in accordance with law.

Copies of the 14 Notices are annexed herewith and collectively marked as

Annexure-6. _ g

G

B
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VI. DIRECTIONS ISSUED TO THE REGIONAL OFFICER, UPPCB

REGIONAL OFFICE, SONBHADRA

11. That, it is most humbly submitted that in response to the notices mentioned
in the paragraph above, replies were received only from 04 mining lease
holders out of the total 14 mining lease holders to whom notices had been
issued by the deponent department. Thereafter, upon examination of the
matter, the deponent vide Letter No. 4672/Mineral/2025-26 dated
16.03.2026 directed the Regional Officer, Uttar Pradesh Pollution Contré)l
Board, Regional Office, Sonbhadra to conduct a detailed on-the-spot
inspection individually in respect of each of the 14 mining lease holders
so as to ascertain whether the statements made in the clarifications
submitted by the cbncerned lease holders, as well as the conditions

stipulated in the CTOs granted to all concerned mining lease holders,

A copy of the letter dated 16.03.2026 is annexed herewith and f‘
Annexure-7.
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12. Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

Tribunal.

nd correct to my knowledge, derived

C

13. That everything stated above is true a

from official records, and nothing material has been concealed therefrom.

VERIFICATION

Verified at Mirzapur on this 2.7~ day of April 2026, that the contents of the

above affidavit from paragraphs 1 to 13 are true and correct to the best of my
knowledge and belief, No part of it is false and nothing material has been

concealed therefrom.
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15. In view of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action. Accordingly,
we constitute a Joint Committee comprising of representatives of Integrated Regional Office, MOEF&CC,
Lucknow, Uttar Pradesh, Central Pollution Control Board (CPCB), UPPCB and District Magistrate,
Mirzapur and direct the same to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the concerned project proponent,
verify the factual position and take appropriate remedial action by following due course of law and submit
its report within one month. The CPCB will be the nodal agency for coordination and compliance.
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15-. In view of the averments made in the applicati ider i i
that a Jomt_ Committee be constituted to verify ‘51% fag‘zgl ‘;Zs?ifgnczzgdgk: zgg;gg?ii:
remedial action. :*-'s.ccordingly, we constitute a Joint Committee comprising of representatives
of Integrated Regional Office, MoEF&CC, Lucknow, Uttar Pradesh, Central Pollution Control
Board (CPCB), UPPCB and District Magistrate, Mirzapur and direct the same to meet within
two .weeks, undertake visits to the site, look into the grievances of the applicant, associate the
applicant anq representative of the concerned project proponent, verify the factual position and
take appropriate remedial action by following due course of law and submit its report within
one month. The CPCB will be the nodal agency for coordination and compliance.
_mom@agﬁam, T feodl & Sad oMR¥ NP 04122025
frgifbd UBRUT § Integrated Regional Office, MoEF&CC, Lucknow, Uttar Pradesh,
Central Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur Edl
SR B e AT T & G ey yeuvl PRV RS (CPCB) @ coordination
and compliance g AlScl voRdT Fifde fpar Tam Bl deqeed H wgad R R
ﬁ%osmﬁzoza@ﬁaﬁsoamﬁzmwﬁﬂﬁmwﬁvﬁﬁ
mﬁgaﬁmﬁﬁaaﬁnﬁr%m@aﬁﬁﬁﬂaﬂwﬁeﬁﬂf@a%%:—
Recommendation: ' ‘
Based upon observation during the visit and available office records. the following are the
recommendations of the Committee:
(i) Mining lease as granted by Mining Division
immediately revoked in view of the OMs issued by
[ sr. | Name of mine
no.

(DM office) to following three mines should be
MoEF&CC on the matter :-
EC No. & permitted quantity

Parya/DEAC/Sandstone/MZP/ZOlB dated

M/s Smt. Malti Devi (Building  Stone
06-02-2018 1,00,000 m3/annum

Sandstone Mining Project) Araji No. 399, Vill-
Jigna, TehChunar, Dist- Mirzapur 231304
r no.1A3-22/11/2023-1A.111 (E-208230)

MOoEF&CC issued an order vide lette dated 28.4.2023

stating the following:
nall valid ECs issued by DEIAA, shall be re-appraised through SEAC/S

order of the Hon'ble NGT in O.A. 142 of 2022. In view of the above,
all concerned SEACs shall re-appraise the ECs issued by DEIAAS between 15.01.2016 and

13.09.2018 (including both dates) and all fresh ECs in this regard shall be grante'd only by
SEIAAs based on such appraisal. The exercise shall be completed within a time period of one

year from the date of issue of this OM..."
Further, MoEF&CC issued clarification dated 03.11.

EIAA in compliance to the
it is hereby directed that

2023 stating the following
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"EC granted 'by DEIAA which are valid as on date shall continue to be valid for one year from
the date .Of issue of OM dated 28.04.2023, unless the validity of EC granted by DEIAA has
lapsed prior to 28.04.2024 or until SEIAA has invalidated the EC granted by DEIAA after

carrying out re-appraisal as outline above".
Further, the Ministry issued order dated 15-03-2024 vide which the aforementioned period

was extended for a further period of six months i.e till 17.10.2024
In view of the aforementioned OMs issued by MoEF&CC, the Committee has observed

that the EC granted by DEIAA to the three mines enlisted in this section are not valid after
17.10.24. The mines are still in operation. ,
& Sad ey fadie 04.12.2025
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15. In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and take appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of representatives
of Integrated Regional Office, MOEF&CC, Lucknow, Uttar Pradesh, Central Pollution Control
Board (CPCB), UPPCB and District Magistrate, Mirzapur and direct the same to meet within
two weeks, undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the factual position and
take appropriate remedial action by following due course of law and submit its report within
one month. The CPCB will be the nodal agency for coordination and compliance.

70 IS BRT 1fdawer, |2 fieell & Sad QY faAl® 04.12.2025 FH
fasgiferd UHNOT H Integrated Regional Office, MOEF&CC, Lucknow, Uttar Pradesh,

Central Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur Gl

AR BT e T 737 § I S U9l MR 9IS (CPCB) @1 coordination
and compliance Y Areel Yol AMAd fhar &1 § | Gq@d 9 Wgad affd gx
e 06 S 2026 W faAIdh 08 SR 2026 o fqwdifdhd UdRvr § Wifa
FRd g Wirg ST faid 18022026 UG @I WA T WIEA A M #

Sfeeriad & fb —

Recommendation:
Based upon observation during the visit and available office records. the following are

the recommendations of the Committee:

(i) Mining lease as granted by Mining Division (DM office) to following three mines should

be immediately revoked in view of the OMs issued by MoEF&CC on the matter :-
sr. | Name of mine EC No. & permitted quantity

no.
1 M/s Aniruddha Kumar Tiwari (Sandstone | 752/Parya/DEAC/Sandstone/MZP/2018

Mining) Gata No. 83 Kha, Mi, Area 1.01 Hec. | dated 23.10.2018
Vill- Bhusi Pathraha, The- Lalganj, Dist- | 75,000 m3/annum

Mirzapur, U.P.

MoEF&CC issued an order vide letter no.1A3-22/11/2023-1A.111 (E-208230) dated 28.4.2023
-stating the following: ‘

~"all valid ECs issued by DEIAA, shall be re-appraised through SEAC/SEIAA in compliance to the
order of the Hon'ble NGT in O.A. 142 of 2022. In view of the above, it is hereby directed that
all concerned SEACs shall re-appraise the ECs issued by DEIAAS between 15.01.2016 and
13.09.2018 (including both dates) and all fresh ECs in this regard shall be granted only by

(¥ Scanned with OKEN Scanner
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SEIAAS based on such appraisal. The exerci ithin a ti ;
ces fram he date of iSSFLZ gl orvf,,ﬁmse shall be completed within a time period of one
Further, MOEF&CC issued clarification dated 03.11.2023 stating the following
ngC granted by DEIAA which are valid as on date shall continue to be valid for one year from
the date of issue of OM dated 28.04.2023, unless the validity of EC granted by DEIAA has
lapsed prior to 28.04.2024 or until SEIAA has invalidated the EC granted by DEIAA after
carrying out re-appraisal as outline above".
Further, the Ministry issued order dated 15-03-2024 vide which the afore

was extended for a further period of six months i.e till 17.10.2024
In view of the aforementioned OMs issued by MoEF&CC, the Committee has observed

that the EC granted by DEIAA to the three mines enlisted in this section are not valid after

17.10.24. The mines are still in operation.
- fowen @ S ey fEAie 04.12.2025
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15. In view of the averments made in the application, we also consider it appropriate

that a Joint Committee be constituted to verify the factual position and take appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of representatives
of Integrated Regional Office, MoEF&CC, Lucknow, Uttar Pradesh, Central Pollution Control
Board (CPCB), UPPCB and District Magistrate, Mirzapur and direct the same to meet within
two weeks, undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the factual position and
take appropriate remedial action by following due course of law and submit its report within

one month. The CPCB will be the nodal agency for coordination and compliance.
% fooell & Sad oMW fadi 04.122025 #

A0 T BRA MBI,
fRifFa UPHYoT F Integrated Regional Office, MOEF&CC, Lucknow, Uttar Pradesh,
Central Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur @r
GRIRT @7 TS fraT AT ¥ T B GuYr T A6 (CPCB) P coordination
and compliance &g Aree Gordl HrAd far AT 2| aqew # Wged Whfkd gr
%mﬁosamzozeﬁﬁmﬁosmﬁzomwﬁwﬁmwﬁﬁa
Wﬁgqa?amﬁﬂfmw.ozzozeﬁfﬁﬁaﬁmﬂ%wgﬁvﬁamﬁ
Sfeeriaa & b — .

Recommendation:
Based upon observation during the visit and availa

recommendations of the Committee:
(i) Mining lease as granted by Mining Division (DM office) to following thr

bl_e office records. the following are the

ee mines should be

immediately revoked in view of the OMs issued by MoEF&CC on the matter :-
Fr. Name of mine EC No. & permitted quantity
no.
1 M/s Jai Hanuman Industries (Sandstone EC680/Parya/DEAC/Sandstone/MZ P/2018
Mining), Arazi No. 488/2, 488/3, Area-1.85 date 21.02.2018
Hec. VillDevarikala, Post- Marihan, The- 3,00,000 m*® /annum
Marihan, DisttMirzapur, U.P. J
208230) dated 28.4.2023

MoEF&CC issued an order vide letter no.1A3-22/11/2023-1A.111 (E-

stating the following:

w3l valid ECs issued by DEIAA, shall be re-appraised through SEAC/SEIAA in compliance to the

order of the Hon'ble NGT in O.A. 142 of 2022. In view of the above, it is hereby directed that

all concerned SEACs shall re-appraise the ECs issued by DEIAAS between 15.01.2016 and
13.09.2018 (including both dates) and all fresh ECs in this regard shall be granted only by |

/
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SEIAAs based on such appraisal. The exercise shall be completed within a time period of one

year from the date of issue of this OM..."

Further, MoEF&CC issued clarification dated 03.11,2023 stating the following !
"EC granted by DEIAA which are valid as on date shall continue to be valid for one year from I
the date of issue of OM dated 28.04.2023, unless the validity of EC granted by DEIAA has
lapsed prior to 28.04.2024 or until SEIAA has invalidated the EC granted by DEIAA after

carrying out re-appraisal as outline above".
Further, the Ministry Issued order dated 15-03-2024 vide which the afore

was extended for a further period of six months le till 17.10.2024
In view of the aforementioned OMs issued by MoEF&CC, the Committee has observed

that the EC granted by DEIAA to the three mines enlisted in this section are not valid after

17.10.24. The mines are still in operation. '
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15. In view of the averments made in the application, we also consider it appropriate that 2 J oint
riate remedial action.

Committes be constituted to verify the factual position and take approp
Accordingly. we constitute a Joint Comuittee comprising of representalives O g
Office. MOEF&CC, Lucknow, Uttar Pradesh, Cenlral Pollution Control Board (CPCB). UPPCB and
District Magistrate, Mirzapur and direct the same to meet within rwo weeks, undertake Visits t0 the site,
look into the grievances of the applicant, associate the applicant and representative of the co;_:cemed
project proponent. verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one month, The CPCB will be the nodal agency for
coardination and compliance. )
a0 W sRa R, w§ el @ S sy faARe 04122025

feaiioa TaRvl 7 Integrated Regional Office, MoEF&CC, Lucknow, Uttar Pradesh. Central
Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur o1 amfa "q?[ U [
Pl TR & TRIT i SEU T & (CPCB) @I coordination and compliance &G G
Tl aﬁaﬁmw%’[ﬁmﬁﬂgﬁaﬁ%mﬁjﬁﬁoamﬁmsﬂw
08- TGS 2026 @ AT an'mammﬁﬁﬁaﬁnﬁgl
g oire ame ¥ Sfeeie g5 —
3o e i aad wo AN AfTeg TR ferardr = Y Repeea fard Frare
] W’,mqﬁmﬁwnﬂé’rzﬁmﬁmmaﬁaﬁm
- roreT ReIq T YT TeRE WY f0W0 83T ERImel 223 20 &7 | ARl TRR
dvewer @1 @ ueel fedidm 03062023 ¥ 10 ¥ 9T oY B Wi & T T
7 -
Compliance status w.r.t. EC and Consent CondItions
e During the visit, link roads connecting to mining area for transportation of minerals was found
unpaved. As per EC conditions, maintenance of link roads to main road used for transportation of
minerals are to be done by the project proponent and the road shall be black topped.
During the visit, no water sprinkling system was Installed for dust suppression as per Consent to
Operate (CTO) &EC specific conditions.
e During the visit, it is observed that no proper green belt has been established by the project

proponent as per EC conditlons. .
o The Ambient Alr Qulaiity Stations In the core zone as well as In the buffer zone have not been

_ installed as per condition imposed in the EC granted by SEIAA, .U.P.
. 'SFE&Aprc[:JjePct proponent has not submitted half yearly compliance report of the EC granted by
e Blast vibration Study report has not been submitted to the UPPCB.
: -gm PPdhas:\ot carrlted out the hydro-geological study as per EC conditions.
round water monitoring report for core zone to monit i ini
activity has not been submitted. itor gr_ound water depletion due to mining
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The PP has

> yet not made prope

all cther . per arrangement for the housing for the labours withi ;

e wr::cessarv infrastructures and facilities such as fuel for cooking, mg:ﬁ: kleiT'tes with

- Tk er, medical health care, creche etc. as per EC conditions. ollets, safe

pgrsonal protective equipment (PPEs) like safety shoes, helmet etc. has not been seen
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Compliance status w.r.t, Consent Conditions

» v
g‘e proprietor of the unit is Sh. Aniruddha Kumar Tiwarl s/o Sh. Vikramajeet Tiwari R/o

nngun, Suriyawa, Dist- Bhadohi (U.P.)

. Dur.mg the visit, it is observed that the unit has not provided a proper boundary wall along the
periphery of the crusher as per the consent conditions.

. The. unit has n0t~planted 23 rows of tall trees around the periphery of the crusher as per
Environmental Guidelines for Stone Crushing Units issued by CPCB in July 2023, as well as consent
conditions

e During the visit, it was observed that the Internal road within the premises and the approach
road for transportation were unpaved, causing fugitive dust emission during the movement of
vehicles. No water sprinklers were provided on approach roads as per Environmental Guidelines
for Stone Crushing Units issued by CPCB in July 2023, as well as consent conditions.

e The unit has installed a proper water sprinkling system as per consent conditions.

e Dust conveyers are not equipped with a telescopic discharge chute for collecting, storing, and
delivering/truckloading of the product, Stone dust, and any other fine dust as per Environmental
Guidelines for Stone Crushing Units issued by CPCB in July 2023, as well as consent conditions.

e During the visit, it was observed that the unit has installed two bore wells without flow meters,

and NOC for the extraction of the State Ground Water Department, U.P. was not provided during

the visit.
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_ 15, 1n view of the averments made in the application, we als
Commitice be constituted to verify the factual position and p 2
Accordingly. we constitute a Joint Committee comprising of represenfalives of Integrated Regional

ol Board (CPCB), UPPCB and

Office. MoEF&RCC. Lucknow, Uttar Pradesh. Central Pollution Contr _
District Magistrate, Mirzapur and direct the same to meet within two weeks. undertake visits to the site.
look into the grievances of the applicant. associate the applicant and represenrarive of the copccrned
project proponent, verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one month. The CPCB will be the nodal agency for

coordination and compliance.
mo e §Ra aR@ww, @ Rec & da ARy RIS 04.122025 L
fawaiferd waxul % Integrated Regional Office, MoLF&CC. Lucknow, Uttar Pradesh. Central
Pollution Contro! Board (CPCB), UPPCB and District Magistrate, Mirzapur @ wafife &1 T
coordination and compliance ¥ Se

o consider it appropriate that a Joint
take appropriate remedial action.
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Compliance status w.r.t. EC and Consent Conditlons

During the visit, the link roads connecting to the mining area for transportation of minerals were
found unpaved. As per EC conditions, maintenance of link roads used for transportation of
minerals is to be done by the company regularly atits own expense, and the road shall be black-

topped.
During the visit, no water sprinkling system was installed for dust suppression as per Consent to

Operate (CTO) & EC spedific conditions.
During the visit, It is observed that the green belti/plantation has not been developed by the

project proponent as per EC conditions.
The Ambient Alr Quality Stations (AAQ) in the core zone as well as in the bulfer zone have not

been installed as per condition impased in the EC granted by SEIAA, U.P.
The project proponent has not submitted hall yearly compliance report of the EC granted by

SEIAA, UP
Blast vibration Study report has not been submitted to the UPPCB.

The PP has not carried out the hydro-geological study as per EC condition.
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activity has not been submitted.

-
with all other necessary Infrastructures and facilitiet, such as fuel for COOkiﬂg. moblle tollets, safe
drinking water, medical health care, creche, etc,, as per the consent EC conditions.

¢ Use of personal protective equipment (PPES) like saloty shoes, helmet etc. has not been seen,
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The PP has yet not made proper arrangcmenls for the hUUSmg for the labourers within the sites

VITres i,

Groundwater monitoring report for core zone to munitor ground water depletion dye 1o Mining
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15. In view of the averments made in the application, we als
Committee be constituted 1o verify thie factual position and take appropriatc remedial action.
rising of representatives of Integrated Regional
| Board (CPCB), UPPCB and

Acgordingly. we constitute @ Joint Committes comp
Office. MOoEF&CC, Lucknow, Uttar Pradesh, Central Pollution Contro
ecks. undertake visits (o the site,

District Magistrate, Mirzapur and direct the same to meel witlin two ®

Jook into the grievances of the applicant, associate the applicant and representative of the concemed
project proponcl, verify the factual position and take appropriate remedial action by following due
course of law and submil 1t report within one month. The CPCB will be the nodal agency for

coordination and compliance. : : .
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Compliance status w.r.t. EC and Consent Conditlons

o During the visit, link roads connecting 10 mining area for transportation of mineral
em was installed {or dust suppression as

unpaved.
During the visit, no water sprinkling syst

Operate (CTO) & EC spedific condition.
it is observed that green belt/plantation has not been dev
ffer zone have not been

u.p
t of the EC granted by
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Pollution Control Bo

foaqy TR & T Dl HET

s was found
per Consent to
eloped by the project

o During the visit,
proponent as per EC conditions.

The Ambient Air Quality stations in the core zane as well as in the bu
installed as per condition imposed in the EC granted by DEIAA, Mirzapur,
» The project proponent has not submitted hall yearly compliance repor
DEIAA, Mirzapur, U.P.

Blast vibration Study report has nol been submitted to the UPPCB.
Ground water monitoring report for the core z0n€ to monitor groun
mining activity has not been submitted.

dwater depletion due to
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A
/ « The PP has yet not made proper arrangements (ur thit housing for the labourers within the sites
;"' with all olher necessary infrastructures and facilities such as fuel for cooking, mobile toilets, safe
/ drinking water, medical health care, creche, ele. as pef EC conditions.
~+ Use of personal protective equipment (PPEs) like safety shoes, helmet elc. has not been seen,
Recommendation:
Based upon observation during the visit and avallable office records, the following are the
recommendations of the Commiltee: '
{i) Mining lease as granted by Mining Division (DM office) to following three mines should be

MoEF&CC on the matter:

immediately revoked in view of the OMs Issued by M
£C Mo. & permitted quantity

st | Name of mine

no.

1 | M/s Smt. Malti Devi (Bullding Stone _i’érva/nEAC/Sandstone/MZPIZOIS dated
Sandstone Mining Project) Arajl No. 393, vill- | 06-02-2018 1,00,000 m3/annum

Jigna, TehChunar, Dist- Mirzapur 231304 :
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_ 13.Tn view of the averments made in the application. we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and take, approprinte remedial action.
Accordingly. we constitute a Joint Committee comprising of representatives of Integrated Regional
Office, MoEF&CC, Lucknow, Uttar Pradesh, Central Pollution Control Board (CPCB), UPPCB and
District Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the concerned

project proponent, verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one month. The CPCB will be the nodal agency for

coordination and compliance. ok :

m AT elRa s, T ReEh & gaa arkw AT 04422025 #
fasgifda YBor 7 Integrated Regional Office. MoEF&CC, Lucknow. Uttar Pradesh, Central
Pollution Control Board (CPCB). UPPCB and Disirict Magistrate, Mirzapur &1 WIfAfd &1 784
faar Tar & em SR qggr frrT 91 (CPCB) @1 coordination and compliance %g e
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Compllance status w.r.t. EC and Consent Conditlons
* During the visit, link roads connecting 1o the mining area for the transportation of minerals was

found unpaved. As per EC conditions, maintenance of link roads to the main road used for
transportation of minerals is to be done by the project proponent, and the road shall be black-

et 21 /62 /200

topped
During the visit, no water sprinkling system was installed for dust suppression as per Consent to

Operate (CTO) & EC specific conditions.
During the visit, it is observed that green belt/plantation has not been developed by the project

proponent as per EC conditions,
The Ambient Air Quality Stations in the core zone as well as in the buffer zone have not been

installed as per condition imposed in the EC granted by SEIAA, U.P
The project proponent has not submitted half yearly compliance report of the EC granted by

L4
SEIAA, U.P.
¢ The PP has not carried out the hydre-geological study as per EC conditions.
¢ Ground water manitoring report for core zone to monitor groundwater depletion due to mining

activity has not been submitted.
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® The PP has yet not made
with all other necessa
drinking water,

proper arrangements for the housing for the labourers within the sites
sary Infrastructures and facilities such as fuel for cooking, mobile toilets, safe
medical health care, creche ete, as per EC conditions, '

Use of personal protective equl
4 pment (PPEs) like safety shoes, helmet etc, has not been seen.
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_15.Inview of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and take approprigfc l:emedial action.

Accordingly, we constitute a Joint Commiltee comprising of representatives of Integrated Regional

Office. MoEF&CC, Lucknow, Uttar Pradesh. Central Pollution Control Board (CPCB), UPPCB and

District Magistrate, Mirzapur and direct the same to meet within two weeks, undertake visits to the site,

look into the grievances of the applicant, associate the applicant and representative of the concemed

project proponent, verify the factual position and take appropriate remedial action by following due

course of law and submit its report within one month, The CPCB will be the nodal agency for

coordination and compliance.

o wEha wRA L # Reel @ owa oy G 04422025 7
fagifed WHRUT W Integrated Regional Office, MoEF&CC. Lucknow, Uttar Pradesh. Centrel
Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur ) afafa @1 TS
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Compllance status w.r.t. EC and Consent Conditions

s During the visit, link roads connecting ta mining area for transportation of minerals was found
unpaved. As per EC conditions, maintenance of link roads to main road used for transportation of
minerals are to be done by the project proponent and the road shall be black topped.

¢+ During the visit, no water sprinkling system was installed for dust suppression as per Consent to
Operate (CTO) &EC specific conditions.
e During the visit, it Is observed that no proper

proponent as per EC conditions.
« The Ambient Air Quality Stations In the core zone as well as in the buffer zone have not been

installed as per condition impaosed in the EC granted by DEIAA, Mirzapur, U.P.
+ The project proponent has not submitted halfl yearly compliance report of th
DEIAA, Mirzapur, U.P.
« Blast vibration Study report has not
« The PP has not carried aut the hydro-geological
+ Ground water monitoring report for core zone
activity has not been submitted.

green belt has been established by the project

e EC granted by

been submitted to the UPPCB.
study as per EC condition.

to monitor ground water depletion due to mining
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* The PP has yet not made proper arrangement for the housing for the labours within the sires with
all other necessary Infrastructures and facilitles such as fuel for cooking, mobile toilets safe
drinking water, medical health care, creche elc, as per EC conditions. !

¢ Use of personal protective equipment (PPEs) like safety shoes, helmet etc. has not been seen,

Recommendation:

Based upon observation during the visil and available office records. the following are the

recommendations of the Committee:

\

(i) Mining lease as granted by Mining Division (DM office) to following three mines should be
immediately revoked in view of the OMs issued by MoEF&CC on the matter

sr. | Name of mine
no. :

£C No. & permitted quantity

1 M/s Aniruddha Kumar Tiwari (Sandstone
Mining) Gata No. 83 Kha, M, Area 1,01 Hec.
Vill. Bhusi Pathraha, The- Lalganj, Dist-
Mirzapur, U.P.

752/Parya/DEAC/Sandstone/MZP/2 018
dated 23.10.2018
75,000 m3/annum
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- 18, Tn view of the averments made in the application. we also consider it appropriate [ i
Comnuttee be constiqued to wverify the I'rlculnlfppusilion and fake nppropriE!?e gemfdi&?r:c{?ﬂ
.-\tgmﬂmgl}*. we constitute a Joint Committee comprising of representatives of Integrated Regjonal
O‘i‘nc‘e‘ .\'IOE‘F&CC. Lucknow. Uttar Pradesh. Central Pollution Control Board (CPCB). UPPCB and
District Magistrate, Mirzapur and direct the same to mieet within two weeks, undertake visits to the site.
look into the grievances of the applicant, associate the applicant and representative of the concemed
te remedial action by following due

project proponent, verify .the factual position and take appropria
course of law and submit its report within one month. The CPCB will be the nodal agency for

coordination and compliance. Ao Z : :
a0 T ERa oo, T Rel @ 9 aew i 04422025 i
Fa5gifthd WhUT A Integrated Regional Office, MOEF&CC, Lucknow, Uttar Pradesh. Central
Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur 31 Gfafa &1 TS
: ] d compliance i-'?j gt

Ay

forar T § TRT D 9T fAg=r 41 (CPCB) &I coordination an
mmmwﬁlwﬁmﬂﬁﬁmmosmﬁzozﬁﬁw
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Compliance status w.r.t. EC and Consent Conditions

for transportation of minerals was found

s During the visit, link roads connecting to mining area
unpaved. As per EC conditions, maintenance of link roads to main road used for transportation of

minerals are to be done by the project proponent and the road shall be black topped.
lled for dust suppression as per Consent to

During the visit, no water sprinkling system was insta

Operate (CTO) &EC specific conditions.
During the visit, It Is observed that no proper green belt has been established by the project

proponent as per EC conditions.
he core zone as well as in the buffer zon

e The Ambient Air Quality Stations in t
installed as per condition impaosed in the £C granted by SEIAA, U.P.
« The project proponent has not submitted half yearly compliance repor

SEIAA, U.P
Blast vibration Study repart has not been submitted to the UPPCB.
The PP has not carried out the hydro-geological study as per EC condition.

tor ground water depletion due to mining

Ground water monitoring report for core zone to moni
activity has not been submitted. ' 4

e have not been

t of the EC granted by
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» The PP has yet not made proper arrangemenl for the housing for the labours within the sites with

all other necessary infrastructures and facllities such as fuel for cooking, mobile toilets, safe

drinking waler, medical health care, creche elc. as per consent condition

e Use of personal protective equipment (PPEs) like safety shoes,.hlt_zimet etc. has not been seen,
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15. In view of the averments made in the application. we also consider it appropriate that a Joint

iglc‘lgrlélttcel ?he fonstitpted to verify the factual position and take appropriate remedial action.
E ingly. we constitute a Joint Conunittee comprising of representatives of Integrated Regional
on Control Board (CPCB), UPPCB and

O‘ﬁ‘xc‘e‘ MoEF&CC, Lucknow, Utar Pradesh, Ceatral Polluti
}ggkpct x\{ziig:sn*qte. Mirzapur and direct the same to meet within two weeks, undertake visits to the site,
k into the grievances of the applicant, associate the applicant and representative of the concerned
project pj{oponem. verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one month. The CPCB will be the nodal agency for
coordination and compliance. . :
R w@uzﬁaaxr@mﬂw,as‘faﬁﬂa%mmﬁwwuozsﬁ
fagaifbel WO ¥ Integrated Regional Office, MOEF&CC, Lucknow, Uttar Pradesh, Central
irzapur o wfafd &1 1o

Pollution Control Board (CPCB). UPPCB and District Magistrate, Mirz

fpar T4 ¥ TR B ¥gqU R drS (CPCB) @1 coordination and compliance ¥ “rSel
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nsent Conditions

e During the visit, link roads connecting to mining area for transportati
maintenance of link roads to main road used for transporta

unpaved. As per EC conditions,
" minerals are to be done by the project proponent and the road shall be black topped.
During the visit, no water sprinkling system was installed for dust suppression as per Consent

e During the visit, it is observed that no proper green belt has been est

proponent as per EC conditians.
o The Ambient Air Quality Stations in t
installed as per condition imposed int
The project proponent has not submitte

SEIAA, U.P.
e Blast vibration Study report has not been submitted to the UPPCB.
« The PP has not carried out the hydro-geological study as per EC cond
Ground water monitoring report for core z0n€ to monitor ground W
activity has not been submitted.

he core zone as well as in th
he EC granted by SEIAA, U.P.

d half yearly compliance report of the EC granted

itions.

on of minerals was found
tion of

to

Operate (CTO) &EC specific conditions.
ablished by the project

e buffer zone have not been

by

ater depletion due 10 mining
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The P
a“eoul:;'lras yel nol made proper arrangement for the housing for the labours
it necessary Infrastructures and facllities such as fuel for cooking,
i ';\8 water, medical health care, creche ete. as per EC condition

e of personal protective equipment (PPEs) like safely shoes, helmet ete. has not been seen

N0 S AF el ve)a gl wnn aisrRye dRE omd SR 9TR . Aromy

within the site
S With
moblle toilets, safe

WA PN D WAy N\

Compliance status w.r.t. Consent Conditions
* The proprietor of the unit Is Sh, Gulab Das $/o Sh. Paras Nath R/o Koiraan Bazar, Ahraura, Teh-

Chunar, Dist.- Mirzapur, U.p,
*  During the visit, the boundary wall around the unit was found installed.
»  During the visit few plantations were observed. The unit has not planted 2-3 rows of tall trees

around the periphery of the crusher as per Environmental Guidelines for Stone Crushing Units

issued by CPCB In July 2023, as well as consent conditions.
+  During the Visit, it was observed that the Inlernal road within the premises and the approach
road for transportation were unpaved, causing fugitive dust emission during the movement of
vehicles. No water sprinklers were provided on approach roads as per Environmental Guidelines
for Stone Crushing Units issued by CPCB in July 2023, as well as consent conditions
lled a few anti-smog guns, but they were non-operational during the visit.
telescopic discharge chute for collecting, storing, and
dust, and any other fine dust as per Environmental

CPCB in July 2023, as well as consent conditions.
o bore wells without flow meters,
groundwater was

« The unit has insta

Dust conveyers are not equipped with a

delivering/truckloading of the product, Stone

Guidelines for Stone Crushing Units issued by

« During the visit, it was observed that the unit has installed twi
and NOC from the State Ground Water Department, U.P., for the extraction of
not provided during the visit : =

e The unit has installed three DG sets of consented capacity of 600 KVA, 600 KVA, and 35 KVA, but
the stack heights of the DG sets are not as per consent conditions.
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15. In view of the averments made in the application, we also consider it appropriate that 2 Jomt
and take appropriate semedial action.

Committee be constituted to_verify the factual position
gg:ioim:i;l)é we constitute a Joint Comiittee comprising of representatives of Integrated Regional
ce. MoEF&CC, Lucknow, Uttar Pradesh. Central Pollution Control Board (CPCB), UPPCB and
ndentake visits to the site.

District Magistrate, Mirzapur and direct the same to meet within two weeks, u
representative of the concemned

look into the grievances of the applicant, associate the applicant and

project proponent, verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one month. The CPCB will be the nodal agency for
coordmation and compliance. .

_ w@ﬂ'aﬁﬂu@mﬁﬂi%ﬁﬂ%wm%ﬁm 04122025 H
farfmﬁ‘ﬁ. T WO A Integrated Regional Office, MOEF&CC, Lucknow, Utiar Pradesh, Cemiral
Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur & afafy &1 TS

liance B¢ B

f?ntq'l T & T g I fogmo di$ (CPCB) Tl coordination and comp
Qﬁ?ﬂaﬁﬁmw%mﬁwﬂﬁfﬁmmosmzmﬁm
08 TR 2026 Td fAuHiHT FO Y ot e gU e ot AT @l T 7
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Compliance status w.r.t. ECand Consent Condltlons '
¢ During the visit, link roads connecting to mining @
unpaved. As per EC conditions, maintenance of link
minerals are to be done by the project proponent an
e During the visit, no water sprinkling system was installed for dus
Operate (CT 0) & EC specific conditions.
o During the visit, it is observed that green belt/plantation has not been developed by the project
proponent as per EC condition.
Il as in the buffer zone have not b

The Ambient Air Quality statjons In the core 200 we
installed as per condition imposed in the EC granted by SEIAA, U.P.
ranted by

« The project proponent has not submitted half yearly compliance report of the EC B

SEIAA, U.P

o The PP has notcarri
Ground water monitoring report for cor

activity has not been submitted.

rea for transportation of minerals was found
oads to main road used for transportation of

d the road shall be black topped.
t suppression as pet Consent to

een

as per EC conditions.

ed out the hydro-geolngical study T
itor graund water depletion due t0 mining

g zone to mon

Y
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o e Tll[}e PP has yet not made proper arrangement lor Lhe housing for the labours within the sitec i
:- ol_her necessary Infrastructures and facllities such as fuel for cooking, mobile tuill f s
rinking waler, medical heallh carg, creche ete. as per EC conditions, =N
*  Useof personal proteclive equipment (PPEs) like safety shoes, helmet etc. has not been seen,
o Wy A e vl (AR vel st asR Widae) & s e v

484, T Sl weRller g R AREIR @ B @ T A - |
Compliance status w.r.t, Consent Conditions !
* The proprietor of the unit is Sh. Gulab Das 5/o Sh, Paras Nath R/o Koiraan Bazar, Ahraura, Teh-

Chunar, Dist.- Mirzapur, U.p,

*  During visit, the boundary wall around the unit was found Installed.
During the visit it is observed that unit has not plantated 33% of the green belt as per consent

conditions
During the visit it is observed that the Internal road within the premises was unpaved and the

approach road for transportation was paved. .
The unit has not installed a water sprinkling system as per the consent conditions.

During the Visit, it is observed that the unit has installed one bore well without 3 flow meter, and
NOC from the State Ground Water Department U.P., for the extraction of groundwater was not

provided during the visit.
The unit has installed two DG sets of consented capacity of 140 KVA and 45 K\.:‘A without proper
stack height. As per consent, permission for only 01 DG set of capacity 140 KVA is granted

o gl AR el W @ fb 99 @ wew A o R
WEART 15 ﬁw%mmqamrgﬁﬁaﬁaﬁuﬁﬁmmﬁmm
mmmﬁﬁwﬁmm?mﬁwaﬁwﬁ
ﬁsmﬂﬁmﬁaﬁtﬁﬁn%aﬁvmmmﬁam 5 ,

forran W SCRETTAR STt & | Digitally signed by
" PAWAN KUMAR GANG)WAR

D
15:01:B8¢
HIRGITY |

qa ¥iedl d ageeid | _ , 3
- ARad Bl of d s e &g 9T
| fﬁﬁgé%ﬁﬁgamgﬂ @ﬁa@ e, S0%0 R A TS |
, e (RS, wododo, 7 R \ |
' ha Priw, S v e 7, foyRl @, el TR A
f aa JR@EN ‘TNide A iy TERY, 9 T el R HETT (MoEFCC),
AT, IR RIS | v
mﬂuﬁqﬁ%ﬁ (geai—2), TO90 TG fremr A8, Rmfa @vs, Tl TR,

5 T
S w41 grfra araferd, | |
6 o i@, SN0 - _ ‘
Digitally signed b);{
AJA KUMAR SING
DateR TR
. 0
. [E2 Egg [E:oecele . Sy (Ro/ 7o)
= 5 : = z g8
s1 B CRg [FEgZRl0 AR

?oEi |35 B | dEFg)d |

z 5':.1:‘ b il ] 3 &lE LAl '

3 58 B elt YE-dS .'

$9ER B Tl TleLe|ll

181 & °| B 8552 = .
h o . | -tk
siiie | HNss)e =F O
51 = - s w [———t ]
3!‘ > @ o —
s;3fi|52 335F gl = i
T2ESENS g 2o ||| o m—
TR ER1E: $eiw g g R 3
SR8 i hy Lgmg _Q_§_ﬁ e g

s8E: g gL 2 | 38 Y | = ¢

EUE? g E? ;?ﬂ =4 = ZzZ== ! 7

i esly g 21g] £ < == . _ o2

Y a 4 Zim puasansant 1¢ ! 41255&wwpa:am_e-;

i ;% § b3 § 2 f % E"’“‘"———— ﬁ,\ \d=FUPITELO00OT

¢ % Ez o SC‘.ﬂmmd,,,\eithOKENScanner

(} Scanned with OKEN Scanner

(@ Scanned with OKEN Scanner



NELEd TEVETTY

fTer i GY |:\I 1“hTl e
| - Qj 7||i‘ 1[ :qmq ’;_’W‘_ X
e ‘?TD-‘{’__(,Q_;/W)WU!I}D—SU-BIT“NV2[1254(!' feim 21 /02 /208
- mw wghn oo afawe .Tflfﬁ?[__ ' -
Ml W;l ‘:n;nun:zl Wr;l t}n{“ _ima-n} | fdr sitoge <rem 5972028
am-':_ PGl aw oo il gRe REE 04.42.2008 @

M TETE TR M0 4N ar i Rig
@ N o W Riw R um R
WRITE, TEE TR, TR RemR | -
Mo KK BT A, T R 1 difdr siogo wo 597/ 2006 SEena fiiz

T GUQ\;(] W R Y o AIR@Re I @i 04122025 @61 Frere ada ol
R MY - |

18, Inview of the averments made in the application, se also consider it appropriate that a Joint
Committee .be constituted to_verify the factual position and take appropriate remedial action.
Accordingly. We constitute a Joint Committee comprising of representatives of Integrated Regional
Office. MoEF&CC, Lucknow, Uttar Pradesh, Central Pollution Control Board (CPCB), UPPCB and
Dlst_n_cl Magistrate, Mirzapur and dtr?ct. the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the concerned

project proponet, verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one month. The CPCB will be the nodal agency for

_coordination and compliance.

M UL sRa e, T Rel d 9 IR¥ fA® 04122008 A
fyuaifhd WaRoT W Integrated Regional Office, MOEF&CC, Lucknow, Utiar Pradesh. Central
Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur @1 |fART &1 ST
fevam T & RN d1d JguY g 41 (CPCB) I coordination and compliance ?q Aed
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Compliance status w.r.t. ECand Consent Conditions
e During the visit, link roads connecting to mining area for transportation of minerals was found

unpaved. As per EC conditions, maintenance of link roads to main road used for transportation of

minerals are to be done by the project proponent and the road shall be black topped.
m was installed for dust suppression as per Consent to

During the visit, no water sprinkling syste
Operate (CTO) & EC specific conditions.
During the visit, it is observed that no proper green belt has been established by the project
proponent as per EC conditions.

n the core zone as well as in the bulfer zone have not been

 The Ambient Air Quality Stations |
installed as per condition imposed in the EC gra nted by SEIAA, U.P
The project proponent has not submitted hall yearly compliance report of the EC granted by

SEIAA, U.P.
Blast vibration Study report has not been submitted to the UPPCB.

The PP has not carried out the hydro-geological study as per EC conditions.
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e Ground water monitoring report for core mne% monitor ground water deplation deviaens
activity has not been submitted. O mining,

The PP has yet not made proper arrangement for the housing for the labours within ¢

he sites wiy
all other necessary Infrastructures and facilities such as fuel for cooking, h

! mUh“E t[]“ets‘ 53'2
drinking water, medical health care, ereche ete, as per EC conditions.
»  Use of personal protective equipmant (PPEs) like safoly shaes, helnet ete. has not been seen,
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15. In view of the averments made in the application. we

Committce be constituted to verify the factual position
Accordingly, we constitule a Joint

look into the grievances of the applicant, associale the appl

project proponent, verify the factual position and take

course of law and submit its report within one montl. The

coordination and compliance.
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Pollution Contral Board (CPCB).
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Compllance status W.T.

« During the visit, link r
unpaved. As per EC conditions, maintenance 0
minerals are to be done by the project proponent an

« During the visit, no water sprinkling system was install

Operate (CTO) &EC specific conditions. :
« During the visit, it is observed that no proper green

proponent as per EC condition.

« The Ambient Air Quality Stations
installed as per conditions imposed in the EC

o The project proponent has not submitted hall yearly
SEIAA, U.P :

e Blast vibration Study

« The PP has not carrie

gfar, W Red @
fyerae @18 (CPCB) B
Sftailaa & & -

orye ARER @

t. EC and Consent Conditions
oads connecting {0 mining arca

in the core zone as

report has not been submitted to
dout the hydro-geological
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Comumiltee comprising of
Office, MoEF&CC. Lucknow, Uttar Pradesh. Central Pollution
District Magistrate, Mirzapur and direct the same to meet within

Office. MoEF&LCC.
UPICB and Distnct Magstrate.
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granted by SEIAA, U.P.
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also consider it appropriate that a Joint
and take appropriate remedial action.
representatives of Integrated Regional
Control Board (CPCB). UPPCB and
1wo weeks. undertake visits to the site.
icant and representative of the concemed

appropriate remedial action by following due

+ CPCB will be the nodal agency for
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« Ground water monitoring report for core zone to monitor ground water depletion due to minin
activity has not been submitted. ]

o The PP has yet not made proper arrangement for the housing for the labours within the sites with
all other necessary infrastructures and facilities such as fuel for cooking, mobile toilets, safe
drinking water, medical health care, creche etc. as per EC condition.

s Use of personal protective equipment (PPEs) like safety shoes, helmet etc. has not been seen.
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(‘.omminl Se Ige\’iew of the averments miade in the application. s
pisebr i \\'ecocl;s‘m‘“ed 10 \_'enly me_rncrual posl{ion and take appropriate remedial action.
Office. \ioliF‘tCC nimu'te a Joint Committee comprising of represemalives of Integrated Regional
i ‘2\ {aﬂis:m l .\ﬁuchlow, Uu:}r Pradesh, Central Pollution Control Board (CPCB), UPPCB and
e tlfe te, Mirzapur and direct the same to tmeet witltin two weeks, undertake visits to the site,
grievances of the applicant, associate the applicant and representative of the concerned

E;q;ect pir_oponcnt, verify .ulg factual pos_ition and take appropriate remedial action by following due
arse of law and submit its report within one month. The CPCB will be the nodal agency for

coordination and compliance.
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Compliance status .
During the visit, link roads conne
unpaved. As per E£C conditions, M3
minerals are to be done by the project
During the visit, no water sprinkling sys
) & EC specific conditions
it Is observed that no prop

onditions

stations in the core
edInthe ECgra nted by DEIAA,

r.t, ECand Consent Conditlons

cting to mining area
Intenancé of link roads to
proponent and the road sha

tem was installed for dust

for transportation of minerals was found
main road used for transportation of
Il be black topped

suppression as per Consent 0

&

Operate (CTO
ablished by the project

« During the visit,
proponent as per ECc

o The Ambient Air Quality
installed as per condition impos

er green belt has been est
zone as well as in the buffer zone have not been
Mirzapur, U.P.
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* The project proponent has not sul
' imitied half
DEIAA, Mirzapur, U.P, P SEIEEE
~»  Blast vibration Study report has nol been submited o the uprpce
* The PP has not carrled out the hydro-geolopleal study as por L ru'rulltk
. SABLBL VY ns,
Grt?u'nd water monitoring report for core 2one Lo monitor graund
activity has not been submitted. , WAL "
* The PP has yet not made
ade proper arrangement | i
all other necessary Infrastructures a::rl [mm::q':‘:J}‘UUN‘;B f:"f“}‘! g e
o 5 such as fuel for cookin i
drinking water, medical health care, croche ele, as per EC conditions i e
e U ‘
se}of personal protective equipment (PPEs) lky safely shoes, helmet etc. has not been seen
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Compliance status w.r.t, Consent Conditions
. i i
39 unit is located at Gata No. 488/2, Vill. Devarikalan, Pargana-Kantit, Tehsil-Marihan, District-
irzapur (U.P.), and the proprietor of the unit is Sh. Jagdish Tiwari S/o Late Sh. Santosh Tiwari,
R/o Moh- Rajrishi Nagar, Parmapur, Tarakapur, Teh- Sadar, Distt- Mirzapur
« During the visit, it is observed that the unit has not provided a boundary wall along the periphery
of the crusher as per the consent conditions.
« The unit has not planted 2-3 rows of tall trees around the periphery of the crusher as per
Environmental Guidelines for Stone Crushing Units issued by CPCB in July 2023, as well as consent

pliance report of the EC granted by

conditions.
During the visit, it was observed that the internal road within the premises and the approach
emission during the movement of

road for transportation were unpaved and caused fugitive dust
s as per Environmental Guidelines

vehicles. No water sprinklers were provided on approach road

for Stone Crushing Units issued by CPCBin July 2023, as well as consent conditions.

The unit has installed a few anti-smog gun but not being regularly operated.

Dust conveyers are not equipped with a telescopic discharge chute for collecting, storing, and

delivering/truckloading of the product, Stone dust, and any other fine dust as per Environmental

Guidelines for Stone Crushing Units issued by CPCB in July 2023, as well as consent conditions.

Also, portions of the conveyor belt were observed without proper covering.

¢ During the visit, it was observed that the unit has installed one bore well without a flow meter,
and NOC for the extraction of the State Ground Water Department, U.P., was not provided during

the visit.
The unit has installed one DG sét of capacity of 650 KVA without the proper stack height. As per
620 KVA is granted.

consent, permission for 01 DG set of capacity
Arazi No. 488/2, 488/3, Vill- Devarikala,

10. M/s Jai Hanuman Industries (Sandstone Mining),
post- Marihan, Teh- Marihan, Distt- Mirzapur, U.P.
SN. Duration Quantity excavated (m3 ) | Permitted quantity (m3)
1 11/08/2019 to 10/08/2020 0 300000
2 11/08/2020 to 10/08/2021 522986 300000
ing Division (DM Office), M/s Jai Hanuman Industries (Sandstone

PostMarihan, Tehsil-Marihan,

A per data provided by Min
11/08/2020 to 10/08/2021 a5

Mining), Arazi No. 488/2, 488/
Distt- Mirzapur, U.P has carried out min
against permitted quantity 300000 m3 /annum.

3, Area-1.85 Hec. Vill- Devarlkala,
ing of 522986 m3 during
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Recommendation:

Based upon observation during lhe ulﬂtﬂ@@nilnble office records. the following are th
recommendations of the Committee: ¢

(i) Mining lease as granted by Mining Division (DM office) to following three mines should be
immediately revoked in view of the OMs Issued by MoCF&CC on the matler -

st. | Name of mine EC No. & permitted quantity
no,
1 M/s Jai Hanuman Industries (Sandstone | EC6BO/Parya/DEAC/Sandstone/MZ P/2018

date 21.,02.2018
3,00,000 m® /annurn

Mining), Arazi No. 488/2, 48B/3, Area-1,85
Hee. VillDevarikala, Post- Marihan, The.
Marihan, DisttMirzapur, U.P.

TG 15 R B R WA e YR
TS T TAROT ARl AiRd SR o

(i) Mining department and UPPCB may take necessary actlon against M/s Jai Hanuman
Industries (Sandstone Mining), Arazl No. 488/2, 488/3, Area-1.85 Hec. Vill- Devarikala, Post-
Marihan, The- Marihan, Distt- Mirzapur, U.P for excess mining during11/08/2020 to 10/08/2021

w.r.t. permitted quantity. \ .
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15 In view of the ave il —
Comumitee be constituted ‘glls_l;l;ljlpmﬂtclur:]l? llllll)!lc:tppn. we also consider it appropriate that a Joint
Accondingly. we constitute a Joi y the factual position and take appropriate remedial action.
Office. MOEERCC. [uckuo?v g;::t Cl?nutmttee colprising qf representalives of Integrated Regional
District Magistrate. Mirzapur and d‘.‘l‘ radesh, Central Pollution Control Board (CPCB), UPPCE and
i apur and direct the same to meet within two weeks, undertake visits fo the site
il .‘“u_es,of the applicant, associate the applicant and representative of the concemed
e f lf‘:‘“_uan}! ;Il;ibl?niltlui:{sfnfetual [pogntiu.m and-take appropriate remedial action by following due
i S e -l port within one month, The CPCB will be the nodal agency for
W0 W wRa sl 7 Rl @ vaa Ry RA@ 04122025 F
iqfiﬂi"fmﬁ U@WUT ¥ Integrated Regional Office, MoEF&CC, Lucknow, Utiar Pradesh, Central
Pollution Control Board (CPCB), UPPCB and District Magistrate, Mirzapur @ AT BT 7754
a1 & i JGyuI A7 4i (CPCB) @I coordination and compliance & Hred
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Compliance status w.r.t. EC and Consent Conditions
for transportation of minerals was found

During the visit, link roads connecting to mining area
unpaved, As per EC proponent maintenance of link roads to main road used for transportation of

minerals are to be done by the project and the road shall be black topped.
EC During the visit, no water sprinkling system was installed for dust suppression as par Consent

to Operate (CTO) & specific conditions.
During the visit, it is observed that no proper green belt has been established by the project
proponent as pes EC conditions.
o The Ambient Air Quality Stations in the core zone as well as in th
installed a5 per condition imposed In the EC granted by SEIAA, U.P,
s+ The project proponent has nol submitted half yearly compliance report of the EC granted by

SEIAA, U.P. |
The PP has not carrled out the hydro-geological study as per EC conditions. ‘
ta monitor ground water depletion due to mining

Ground water monitoring report for core zone
activity has not been submitted.

The PP has yet not made proper arrang
all other necessary infrastructures an
drinking water, medical health care, crec
Use of personal protective equipment (PPEs) like safety shoes,

S 9.1/702 /900m

o bulfer zone have not been

s with

the housing for the labours within the sit f
safe

ement for .
for cooking, mobile toilets,

d facilities such as fuel

he etc. as per EC conditions.
helmet etc. has not been seen.
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Compliance status wir.t, Consent Contlitlons
The proprictor of the unit Is Sh. Shyam Bahadur Singh S/o Jawahie Slngh Rfo Mear Hydel Calony

Danghar, DistMirzapur, U.P.
During the visit, It Is observed that the unlt has not provided a boundary vall along the periphery

of the crusher as per the consent conditions,
The unit has not planted 2-3 rows of tall troes around the periphary of the crushar as per

L]
Environmental Guidelines for Stone Crushing Units Issued by CPCO In July 2023, a3 viell as consant

conditions.
During the visit, it s observed that the Intetnal road within the prermises and the approach road

L
for transportation were unpaved, causing fugitive dust emission during the movement of vehicles,
No water sprinklers were provided on approach roads as per Environmental Guidelines for Stone

Crushing Units Issued by CPCB In July 2023, as well as consent conditions.

»  The unit hasinstalled a proper water sprinkling system as per the consent conditions,

« Dust conveyers are hot equipped with a telescopic discharge chute for collecting, sgoring, and
delivering/truckloading of the product, Stone dust, and any other fine dust as per Enwronm?ntal
Guidelines for Stone Crushing Units issued by CPCB.in July 2023;-as well a5 consent conditions.

Also, portions of the conveyor belt were observed without proper covering., 3
d that the unit has installed one bore well without flow meters, an

During the visit, it was observe
NOC for the extraction of the State Ground Water Department, U.P., was not provided during the
visit. )
The unit has installed one DG set of capacity of 650 KVA withoutggr'propetr ?Ck height as per
issi ity 500 is granted.

consent. As per consent, permms:onfor_ﬂlDﬁsetofcapacnty _ e
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13, In view of the averments made in the applicati ider i i i
o : JU pplication, we also consider it appropriate that a Joint
Commitiee be constituted to verify the factal position and take approprig?e ];emcdial aci?ou::.

Accordingly. we constitute a Joint Conunittee isi [ j
gt 1 { e comprising of representatives of Integrated Regional
Office, MOEF&CC, Lucknow, Uttar Pradesh, Central Pollution Control Board (CPCB), UPI’C%&j and

'RSF‘;IIMSQSH:}I&. Mirzapur and 'dirg:c[ the same to meet within two weeks, undertake visits to the site,
ook into the grievances of the applicant, associate the applicant and representative of the concered

project proponent, verify the factual position and take appropri | i i
: the fo itic ake appropriate remedial action by followiag due
course of law and submit its report within one month. The CPCB will be the nodal agency for

coordination and compliance.

_mw@a»sﬁaaﬁmw,aﬁﬁc—cﬁa%wmmwzmsﬁ
fQugifa FoxoT F Integrated Regional Office, MOEF&CC, Lucknow, Uttar Pradesh, Central
Pollution antrol Board (CPCB), UPPCB and District Magistrate, Mirzapur B gafa @1 Ted
f%\cﬂ T § T Dl Hqqu fai=1or 1€ (CPCB) &I coordination and compliance &q et
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Compliance status w.r.t. ECand Consent Conditions
« During the visit, link roads connecting to mining area for transportation of minerals was

found unpaved. As per EC conditions, maintenance of link roads to main road used for
the road shall be

transportation of minerals are to be done by the project proponent and
black topped. '
e During the visit, no water sprinkling system was
Consent to Operate (CTO) & EC specific conditions.
s+ During the visit, it is observed that no proper gr
project proponent as per EC conditions.

« The Ambient Air Quality Stations in the
been installed as per condition Imposed In the EC granted

The project proponent has not submitted half yearly comp
by SEIAA, U.P.

« The PP has not carried out the hydro-geolog
Groundwater monitoring report for the core zone-to monitor groundwat

to mining activity has not been submitted.

installed for dust suppression as per

een belt has been established by the
core zone as well as in the buffer zone have not

by SEIAA, U.P
liance report of the EC granted

ical study as per EC conditions.
er depletion due

(} Scanned with OKEN Scanner

(@ Scanned with OKEN Scanner



,,n;zazs-hurmzp

1 229 ViTTeanran, .

* The rfP Imslvel not made proper nrmn[;ufuunls fu’r the hfluslng for the labourers withia
the sites with all other necessary Infrastructures and facilitles such as fuel for cooking
mobile tollets, safe drinking water, medical health care, cricche, ete. as por EC condmons.'

+ Use of personal protective equipment (PPEs) like safety shoes, helmet ete. has not been
seen.
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de in the application, we also consider it appropriate that a Joint
ropriate remedial action.

es of Integrated Regional

15. In view of the averments ma
the factual position and take 3pp
ard (CPCB). UPPCB and

Committee be constituted to verify

Accordingly, we constitute a Joint Committee comprising of representativ
Omc_& MoEF&CC, Lucknow. Uttar Pradesh. Ceatral Pollution Control Bo
District Magistrate, Mirzapur and direct the same to meet within fvo weeks, undertake visits to the site.
look into the grievances of the applicant, associate the applicant and representative of the cone
project proponent, verify the factual position and take appropriate remedial action by following due
course of law and submit its report within one momh. The CPCB will be the nodal agency for

coordination and compliance.

o W oRa afww, 1 RS & gon oy fReNid 04122025 L

Prgaifa W@ROT 1 Infegrated Regional Office, MOEF&CC, Licknow, Utar Pradesh, Central

Pollution Centrol Board (CPCB). UPPCE and District Magistrate, Mirzapur o1 afifa 31 W6
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EC and Consent Conditions
for the transportation of minerals were

o During the visit, link roads connecting 10 the mining area
found unpaved. As per EC-specific conditions, maintenance of village roads used for
gularly at its own expense, and the

transportation of minerals is to be done by the company re
road shall be black-topped.
During the visit, no waler sprinkling system was installed for controlling of the generated dust
t to Operate (CT! 0) & EC specific conditions.
‘been established by the project

suppression as per Consen
bserved that no proper green belt has

TIR JueRA B

Compllance status wirt.

e During the visit, It is 0
proponent as per EC conditions. _
« The Ambient Air Quality Stations in the core zone as well as in the buffer zone have not been
din the EC granted by SEIAA, U.P.
rt of the EC granted by

installed as per condition impose
tted hall yearly compliance repo

The project proponent has not submi

SELAA, U.P.
Blast vibration Study report has not been submitted to the UPPCB.
The PP has not carried out the hydro-geological study 3s per EC condition.
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e Groundwater monitoring report g §n cure zone o monltar groundwater depletion ¢
3 on due to

mining activity has not been submilited as per EC conditions.
* The PP has yet not made proper arrangements for the housing of the labourers Within the sjt
with all other necessary Infrastructures and facilitios, such as fuel for cooking, mobile tollets s;;:

N

drinking water, medical health care, eréche, ete,, as por EC conditions,
Use of personal protective equipment (PPES) ke safely shoes, helmet etc. has not been seen.
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Compliance status w.r.t. Consent Conditlons
The proprietor ofthe unit is Sh. Raj Kumar Singh s/o Sh, Vijay Pratap Singh R/o Moh.- Gaughat,

.

L]
Teh- Sadar, Dist.- Mirzapur 231001, |
d the unit was found installed as per consent conditions.

During visit, the boundary wall aroun
During visit few plantations were observed, The unit has not planted 2-3 rows of tall trees around
ing Units issued by CPCB

L ]
e
the periphery of crusher as per Environmental Guidelines for Stone Crush

in July 2023 as well as consent conditions,
mises and the approach

« During the visit, It was observed that the internal road within the premise
road for transportation were unpaved and caused fugitive dust emission during the movement of
Environmental Guidelines

vehicles. No water sprinklers were provided on approach roads as per or
for Stone Crushing Units issued by CPCB in July 2023, as well as consent conditions.
The unit has installed a few anti-smog guns, but they were non-operational during the visit.
Dust conveyers are not equipped with a telescopic discharge chute for collecting, sEoring, and
dust, and any other fine dust as per Environmental

delivering/truckloading of the product, Stone ;
Guidelines for Stone Crushing Units issued by CPCB in July 2023, as well as consent conditions.
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